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0..A. NO. #44 OF 2005

ORDER DATED 06-09-2005.

Heard Mr. N.R.Routray, Learned Counsel appearing
for the Applicant and Mr. R.C.Rath, Learned Standing Counsel for
the Railways; on whom a copy of this Original Application has
already been served.

Issue notice to the Respondents requiring them to file
counter within six weeks.

Office Order No.85/2005 dated 22-06-2005
(Annexure-A/ 1 to this O.A.) is hereby stayed, ad-interim, so far as
it relates to the present Applicant, until further orders.

As a consequence, the Applicant should continue to
receive his salaries in the pay scale of Rs.4 000 6,000/- and no

W o

recovery should be made from his salaries by—way of over
payment. " :
While passing this ad-interim order, hberty is,
however, granted to the Respondents to file their objection to the
interim relief made in this OA/to this ad-interim order.
Send copies of this order to the Resondents, along
with notices and free copies of this order be also handed over to

the learned Counsel appeasring for both the parties.
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